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DR. YELAMANCHIL1 SIVAJ1 (Andhra 
Pradesh): Sir, it is reported in a section of the 
press in Andhra Pradesh that the police have 
announced that they are already progressing in 
regard to the investigation of the case and 
some of the culprits have been identified. If it 
is so, is there any connection among all the 
five incidents? Is it the same group that has 
engineered it on the Andhra Pradesh Express 
between Secunderabad ad Maula AB? And is 
the Government aware that the same group 
might be engineering these incidents 
throughout the country? 

[(The Vice-Chairman Shri ghankar Dayal 
Singh) in the Chair [ 

Sir, I want to tell the hon. Minister that 
everybody in this country knew that 
December 6 was the D-Day and everybody 
was expecting that something serious was 
going to happen on this black day. So, what 
preventive steps had the Government taken 
and what prevented the Government from 
taking precautionary measures so that such 
incidents may not recur? 

Sir, in certain parts of the country like 
Andhra Pradesh extremist activities are more, 
whether by Naxalites or some others, and in 
some other parts some other counterpart 
extremists may be operating, and it has be-
come a regular feature. Last year, on the South 
Central Railway, almost an entire bogie was 
set ablaze and quite a number of people died. 
Such inciddents are recurring. So, what steps 
does the Government propose to take to avoid 
such incidents and to see that such icidents do 
not recur? Thank you. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH); Shri Ish Dutt. 
Yadav...Not here. Shri Mohammed Afzal .. 
.Not here. Shri Chimanbhai Mehta. 

SHRI      CHIMANBHAI MEHTA 
(Gujarat): Sir, this is a law and order tissue, 
and, therefore; I wish the Home Minister had 
come to this House with a proper statement 
explaining why this had happened. This is not 
an isolated incident. At five places, in five 
major trains the explosions have occured in the 
background of the last year's event when the 
structure at Ayodhya was demolished. There-
fore, when Ave leading moulanas of the 
country gave a call for observance of this day 
as a mourning day, at that time also—I have 
got a press clipping here—the Intelligence 
Bureau warned the Ministries in the States as 
well as at the Centre, the Home Ministry 
particularly, that such incidents were likely to 
occur. So, has the Home Ministry pased on the 
information to the Railway Ministry about  the  
aticipated   events  in  view 
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of the last year's provocative event? 

One has to realise that at Ayodhya—you would 
call it a mosque   or   a mander—that was 
abolished, and subsequently     temples    in    
Bangladesh,Pakistan and even in    London   
were demolished.    I  know,  I    understand that 
behind these explosions that took place in the 
five trains and this coordinated affair there    
was a    design not only to scare but to start 
chains of rtots so that as it   happened    the last 
time, it might happen again.    In Srinagar, on 
the   issue of   Hazratbal, I do not know what 
happened today. There was going    to    be a    
massive march.   In the background of what is 
going on  there,  has the Government, 
particularly the Home Ministry, taken 
precautionary  measures?    I   do    not know 
why the Home Minister has not come with a 
statement  on this issue although he made a 
statement in the Lok  Sabha  that  the Prime 
Minister had  never     promised   reconstruction 
of the mosque at the same place.  Such 
statements should  be made here    in this House    
also.    We    can    discuss them.   We can 
understand them.    So in vfi'ew of these events, 
will you take precautionary measures in future 
be cause the design is to create commu nal riots 
in   this     country    betweeHindus and 
Muslims, to provoke thtm by demolishing a 
temple or by demo lishing a mosque? Both the 
communi ties are settling  down now. Political 
defeat has been     inflicted  on   those people      
who tried    to   demolish it. Whether you  call    
it    a mosque      or a      mander,       how 

can anyone demolish a religious place in this 
county? This is not a civilised act. That 
punishment has been given to them. But 
subsequently some people are very much 
interested in further provoking such incidents. 
So, would you take precautionary measures? 
And kindly answer whether the Home 
Ministry passed on the information given by 
the Intelligence Bureau that such events were 
likely to take place. Have you warned 
specifically about it? 

Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR)        DAYAL SINGH, 
Prof. Saurin Bhattacharya. 

SHRI G. G. SWELL (Meghalaya): Mr. 
Viee-Chairman, Sir, these explosions ... 

THE VICE-CHAIRMAN (SHR> 
SHANKAR        DAYAL SINGH): 
I have called Prof. Bhattacharya. Your name 
s there bat after Prof. Bhattacahrya. 

PROF. SAURIN BHATTACHAR YA 
(West Bengal): In both cases you begin with 
'Professor" and then "S\ So, the confusion is 
natural. There-fere, I hurriedly sat down lest 
there should be some accident   again. 

I completely  agree  with. Mr.   Chi_ manbhai 
Mehta.   He perhaps did not mention—at  least   
it     escaped     my notice—that he  was a 
passenger    in the  Bombay-New     Delhi     
Rajdhar.i Express.  The Rajdhani Expresses are 
favouriet haunts of the MPS of some areas to 
which I also happen to    belong.   The  
question  is   not  that    of security of MPs   
only.   It is a question of security of all 
travelling public and how best it can be 
ensured. This   is really r   matter of law and 
order, not of Railway Ministry, which Mr.   
Jaffer  Sharief can explain.    Of rourse,   as   
Railway   Minister  he      is responsible  for the 
securities on the Railways also, but he would 
be helpless   if no help  is rendered by    the law 
and order machinery of the country.   The  
question  is  whether     any such  thing was  
anticipated    on    the eve of the fateful day of 
6th December.   The   Railway  Minister     
talked short   of quoting 6th  December.     He 
stopped  at  5th     December  everiilfg. After 
that it   was 6th December has not been 
mentioned by him obviously because he was 
aware of the sinister significance.   On such  a 
day it   was really the responsibility  of the 
Gov. ernment machinery, the law and order   
machinery to keep  a vigil    on the tracks and 
the trains. It may be a  very stupendous task.   
It may he 
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very difficult to say actually where the black 
hands will strike, but. in spite of that the law 
and order machinery of the country should 
show some circumspectionj some vigilance, 
some alterness and some concern for the large 
number 'of people. That was lacking. I came 
today by Raj-dhani Express. I started on the 
6th and reached here in New Delhi today. At 
Howrah Station we came to know of some of 
those incidents. But we boarded the train. 
There were some bomb dogs or whatever they 
are called. There were certain other policemen 
who went round from one compartment to an-
other. At Dhanbad the train was again detained 
and there was another round of search with 
dogs and men. But I do not know whether in 
such circumstances these cursory searches can 
really find out the incriminating things planted 
anywhere. For example, it was said that in the 
toilet of a pentry car, where the explosion took 
place the device was attached to a rod, which 
was a part of the toilet. I was further told by 
some knowledgeable passengers—I am not 
that knowledgeable—that plastic can render 
the metal detector inoperative, but those 
devices operate. What is the way out we do not 
know. We really are livnig in a sort of death 
trap, a trap in which anybody may fall any 
time. Only those, who are under the cover of 
what is called 'black cat' or something like that 
are safe for the time being. For others it is a 
matter just— I am telling a Very unmarxist 
word—of something ilke providence. What 
else should I say? Because no earthly agency, 
it seems, is effective against these breed off 
criminafe that is infesting the country. The 
question is if anything is to be done, it is not 
agency of the Railways, it is not the agency o? 
the Home Ministry, it is not other agencies, all 
the agencies put together can really put an end 
to these burgeoning criminal dynasty which 
this country is infested. Perhaps, that   fi^ 

the sin of ours also. Unless we are able to put 
them down, it is very difficult to bring a 
healthy trend. Thank  you. 

■ SHRI G. G. SWELL: Mr. Vice-Chairman, 
Sir, there is no dispute that these explosions in 
different trains in quick succession within a 
period of one or two days could not bet 
'|aacidental or coincidental. It has in order of 
things to be presumed that it is the work of 
ajproup of people  after a particular design. 

I remember yesterday when this statement 
was made by the Minister, our colleague, Shri 
Vishvjit P. Singh said that all those happened 
in the trains and, therefore, they came within 
the purview of the Minister for Railways. But 
the task of investigation of finding out, the 
people behind it is not really the work of the 
Railways but that of the Home Ministry. 

Now, I would like to know whether the 
Minister of Railways has received ar»y feed-
back from the Home Ministry as to progress 
of the investigation, whether they have been 
able to identify the persons or some of the 
persons behind these explosions, whether any 
interrogation has been made and whether this 
Whole thing is part of the national scheme to 
create disorder, a feeling of insecurity in this 
country. We had Bombay blasts against bid 
buildings where huge concourse of commerce 
and business are there. We had some other 
eplosion. These are not areas where you have 
etremists or militants like in Andhra Pradesh 
or in the North-East wherein it is widespread. 
Yesterday, the bomb blasts took place in 
trains, today it may be in buses, something; 
else and something else. 

I would like to know from the Minister 
whether the Hmoe Ministry has given any 
indication about the identity of these people 
behind these exploslions. What could be their 
motive? May I know from the Minister 
whether  it   is  a  part  of the  design 
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to create this disorder? You can  expect  these 
things.   Fortunately it  is good that bombs 
which have exploded appeared to be weak 
bombs. They were not RDX bombs.     They 
were not plastic  bombs.   They were    not Sem 
Tex bombs.  These things      are there already 
in the country.    There has been a theft of large 
quantities of Sem Tex    bombs    fom    
warehouses in      Slovakia.      These     have    
gone into      the      hands     of the      terrorists.   
They     might   have   come   to this country. 
These sort of things we can except to happen.        
We would like to know whether the Home Min-
istry is of the opinion that this is a part of the 
design to create disorder, disunity and  
insecurity in the country.  Who are the people? 

SHRI N.   GIRI  PRASAD   (Andhra 
Pradesh):  Sir,  really this  is a very shocking   
incident.      And  it  is  sur.. prising that  the  
hon.   Minister does not  have proper 
information or appreciation. In his statement, he   
has teaid  that  the   planting  of  these   devices 
in selected prestigious      trains seems to 
indicate a design to create scare   among     the     
public.    Really it   is    only    to   create   scare.   
That is      one     thing.    Casualties       may be      
less;       only      one    death    and some people 
injured. But  the aim of the operation is quite 
clear.    It amounts to a conspiracy. Otherwise, 
on a particular date, and even at particular 
hours, in five different places, in five   different 
trains,   bomb  blasts would not    have    taken    
place.    So, there must have been some 
organisations which are operating on     these 
lines.   Of course,  if this is the first time that 
such a  thing happens, we can condone  it.   But,     
even  a  few months back, just within a few 
yards from the Parliament    House,     some 
incident    took    place.   "Everybody is aware 
of the Bombay    bomb blasts and   the  
incidents   at   many       other places.  Even in 
Secunderabad, in the railway booking office,  
there was    a bomb explosion and there were 
some casualties.   So.  either the     Railways or 
the Home Ministry or the Govern- 

ment cannot plead ignorance and say that this  
is just the  first  such incident  or some people 
have   exploded these   bombs  to  scare  some  
people. It is not like that.   I   do not know what 
material were used in the explosives. As far as  
I understand,    a good  part  of the  RDX which     
was smuggled   into this country is yet to be 
recovered.    It is    moving    about places.   
What is happening?    Where is it kept? If there 
is no such incident  for  a period of one month  
or two months, the Government takes a 
complacent!   attitude.      The  Railway 
Minister was good enough to indicate some 
steps he was taking after these incidents.      In 
view  of the    fateful day of December, 6, from 
which we fo-e   suffering very  much,  I  do  not 
know how the political  leaders, parties, who 
divide     people    on    these lines,  will  react.   
But   this  is      the darkest period in our 
history, at least post-Independence  history.   
We  have to  give   it  the   goby.   How we  can 
do it is a different matter.   If political  parties,  
forces, want to provoke things like this, we can 
take care of that in the political field. But as far 
as the Government  and  the    Home Ministry   
are concerned, they    must take  all the 
precautions until     this problem is over or until 
all the emotional things subside.     The 
Railway Ministry has got its forces. It is not 
just  like  any  other  Ministry.       So many 
Ministries do     not have their own forces. But 
these people are having the Railway Protections     
Force. Certainly   they   must     have     some 
type of  intelligence also. They must have 
instructed  them   to take     the necessary 
precautions. In view of their own  experience  
in  Secunderabad  or some other places, they 
should have done it.  I think they have failed in 
doinc; so.  I want to know  from the Minister 
whv such laoses were allowed,    particularV on 
the    occasion of December 6.  Thank you, Sir. 
SHRI  O.   RAJAGOPAL     (Madhya 
Pradesh):   Sir, this is a very serious incident 
that has taken place.    It   is unprecedented.     
In five    prestigious 
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6.00    PM  
trains, bomb Wests took place, almost 
simultaneously, on the same day, and this is 
the consequence of what happend after March. 
During March amd August there were a series 
of bomb blasts in Bombay, Calcutta, Madras 
etc. Because no effective steps were taken to 
find out the culprits and start proceedings 
against them, this event has taken place. I 
cannot find fault merely with the Railway 
Minister for this. By rail millions of travellers 
travel daily. It may not be possible for them to 
find out everyone of them and examine them. 
Taking into account the fact that all these inci-
dents have taken place on the 6th of December 
when last year a disputed structure was 
demolished which some friends considered a 
sacred mosque on the basis of which some 
people wanted to whip up communal frenzy in 
t-Me country and bring back a bad name to the 
country, that there were foreign powers 
interested in seeking that a confusion is 
created in this country, I want to know 
whether the hon. Minister is aware, some 
Pakistan ISI-based organisations like IS3 in 
Kerala had given a call to observe this 6th of 
December as a black day, a day for hartal; 
they had given a call for a nationwide hsrtal. It 
is well known that it is an ISI-bscked 
organ;sat:on and in this very situation I would 
like to know whether the authorities had 
anticipated any such development; whether 
any information has been received from the 
Home Ministry that some such thing is 
possible. I would also like to know whether 
any special security measures were taken in 
the light of the fact that there was a threat by 
these foreign powers to create problems in    
this country. 

This statement has been apparently 
prepared on the basis of information gathered 
till around yesterday noon. We would like to 
know whether the Ministry   is  aware  of   
further  deve- 

Statement   by  Minister-. 548 

lopments; whether they have been able to 
identify certain persons. As these five 
incidents are not stray incidents, it is quite 
obvious that there must be a common brain, a 
common objective, a common method; there 
must be certain forces helping those things. I 
would like to know whether the Government 
has been able to identify them and what steps 
the Government proposes to take against 
them. This is a matter which cannot be dealt 
with only by the Railway Minister. This has to 
be solved, handled in consultation with the 
Home Ministry and the Minister for Internal 
Security. I would like to know whether such 
steps are being taken because this is a matter 
which is causing great concern to the people, 
the travelling public throughout the country. 

SHRI TINDIVANAM G. VENKAT 
RAMAN (Tamil Nadu); Sir, a state 
ment of the Railway Minister suo 
motu is really a sincere effort he has 
made, but unfortunately we could 
not get any information.   As my 
friend has stated, apart from what we have 
read in the newspapers, there is no other 
inkling or any new information to identify the 
culprits. And moreover, occurrence of bomb 
blasts hag become a culture. The people who 
are behind it have made it clear. They are 
destroying the property. The major cities have 
been attacked and it has also appeared in the 
newspapers that RDX has been transported 
from Pakistan and other parts of the country 
and it has entered  the Indian  territory. 

But now we are not able to find out what 
sort of material has been used in this. But 
anyway when the major cities have been 
attacked, there is a Railway Protection Force 
and this Protection Force is meant not only for 
the purpose of filing cases of theft aaginst 
persons who are travelling by rail but also for 
protecting the railway property and persons 
who are travelling by rails have also 

I RAJYA SABHA ] 
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to be protected by this Railway Pro 
teclion Force. Of course, this is a 
very difficult job also because the 
railway lines are running through 
nutes and miles of areas. They have 
ot their own ways of supervision. 
The miscreants are coming at their 
own time and play on the railways 
lines. This is a feature which we 
have noticed so far. Now they have 
entered the carriage means persons 
with that culture, persons who are 
interested in them or persons who 
have got the same label or persons 
have got the colour of those persons 
are conniving at it and they are 
able to enter the railway passenger 
cabins. This is a serious thing and 
nobody will be safe. Nobody will 
think when they start that they will 
reach their destination. The situation 
is rather precarious in these days. 
Having known that the cities were 
attacked, why is it that the Railway 
Protection Force have not been geared 
up to see that these things do not 
happen? These things may happen. 
This is a regular feature in certain 
States, leave alone Andhra Pradesh 
and Punjab where these things are 
happening. In certain places every 
day we see that people arc being 
gunned down and bombs are being 
placed and all that. Even police offi 
cials are being harasse and shot down. 
That is a usual feature. As my learn 
ncd friends have already submitted, 
they want to mark a particular day 
and to make the people believe that 
they are stil] alive, the miscreants 
arc alive, they have. spread far and 
wide and whet happened on that day 
will happen again We cannot say who 
i, behind it. But this is really a 
dangerous situation and the Railway 
Protection Force should have bee" put into 
operation after all these cities had been 
attacked. As other Members have pointed out 
it is not the concern of the Railway Ministry 
alone. In spite of the fact that we have pointed 
out even before the dis-cussion. calling for 
explanation all these things, and invited the 
Home Minister to come forward with some 
Statement or something     like    that. 

there is no response. Is it due to lack of co-
ordination between the Home Ministry and 
the Railway Ministry or it because the Home 
Minister is not informed about what the 
House feels? The Home Ministry should take 
steps to see that the Railway Ministry is also 
armed with all the machinery which is 
needed. What they could do they had done. 
But the Home Ministry should also take care 
to see that such incidents are avoid-ed the 
miscreants are detected as early as possible 
and they are brought to book and" exposed. 

 

AN HON. MEMBER; How many 
are left?  

SHRI S. VIDUTHALAI VTRUMBI: 
(Tamil Nadu):  We  can  continue. 

THE VICE-CHAIRMAN (SHRI 
SHANKER DAYAL SINGH); There are two 
clarifications here. 
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THE VICE-CHAIRMAN (SHRI 
SHANKER DAYAL SINGH): the 
clarifications   today? 

SHRI S. VIDUTHALAI VIRUMBI-Yes, 
both foday. 

THE VICE-CHAIRMAN (SHRI 
SHANKER DAYAL SINGH): Then I request 
the hon. Members, you should take only two 
or three minutes in the other clarifications. 
Now we have finished clarifications on the 
statement by the Minister of Railways. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL (Uttar Pradesh): I am also 
there. 

THE MINISTER OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
Mr. Vice-Chairman, I am very thank 
ful to you and to the hon Members 
who has sought certain clarifications. 
Let me first of all explain what kind 
of srrangement the Ministry of Rail 
ways have. Most off the hon. Mem 
bers have mentioned about the Rail 
way Protection Force. Sir, it is 
basically meant for looking after the 
railway property. Then we have got 
another arrangement where the Min 
istry of Railways shares 50 per cent 
of the cost with State Governments. 
In States there is a force known as 
Government Railway Police (GRP) 
which functions from place to place 
under top officials. It comes under 
the IGP and the SP and various other 
officer?. We meet 50 per cent of the 
cost. Basically it is their responsibil 
ity to look after \he law and order 
situation. All the hon. Members are 
fully aware that the general law and 
order situation reflects on the Railways 
also. Many hon. Members elso wan 
ted to know whether there was any 
advice from the Home Ministry. 
There is a general advice not only to 
the Ministry of Railways but to all 
concerned to remain careful. Sir, the 
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Railways do take care. In fact,      we 
take care from the originating point 
from where  a   train  starts.  We  also 
take care at yards from where rakes 
are  brought  to the platform.  As      1 
said earlier in  both the Houses dur 
ing   the  course  of  the  discussion on 
the Railway Budget, even now I am 
personally   against  platfforrn   tickets. 
Today the security environment      in 
the country is getting changed. I have 
been appealing to the people that we 
should change our old traditions    of 
bringing Barats to the railways   sta 
tions. We have  taken a decision that 
the new terminals will be made   fool 
proof from  the  security point        of 
view so  that nothing  happens in 
future. But in the existing terminal 
we are contemplating to have inten 
sive checks in yards and also on the 
platforms. Sir, there is no doubt ab 
out the designs. I have already said 
it in the statement. This has happ 
ened at the originating points. This 
has   not        happened        at the 
terminating points. If has happened midway 
and particularly on trains which generally do 
not stop every where. Sir, the circumstances, 
the selection of trains, the timing and the 
sequence all these indicate that it was a 
design. Who the people behind it are, I do not 
think I will bp in a position to say anything 
about it. It could be outside forces, it could be 
inside   forces... (Interruptions).. 

SHRI G. G. SWELL: Has the 
Home Ministry given you any feed 
back?  

SHRI C. K. JAFFER SHARIEF: They have 
ot yet given me any feedback. Basically, as I 
said earlier, the investigations are local. It is 
thei State Governments responsibility. Then 
comes the Home Ministry. Basically, the 
responsibility is with the State Governments 
and the police with whom we have lodged 
complaints. Our Chief Security 
Commissioners are in touch with the local 
Governments and are trying to get it investig- 

ated. As soon as we get any information, it 
will be made known. But on my part, I entirely 
agree with     the hon Member that the 
confidence    of the travelling public is  shaken      
by this kind of thing and that needs to be 
record.  It may be related to the December 
incident.      It     could      be outside agencies.   
It may be     inside forces  or the  handiwork of 
communal 'forces to stir a communal    flare 
up. It is difficult to predict   who   is doing it, 
what the motive behind it is. In any case, I 
entirely agree with the sentiments of the 
Members    that it   is  the  responsibility   of   
the   Government  and  particularly  the      res-
ponsibilty of the Railway Ministry to restore 
confidence in -   the   travelling public.  We 
have taken note of      all the suggestions that 
have been made. . . . (Interruptions) ... 

DR. YELAMANCHILI SrVAJI Andhra 
Pradesh): Some culprits have been identified 
by the police at e-cunderabad and it is 
reported that invesitgation is in progress. Is 
there any   linkage? 

SHRI C. K. JAFFER SHARIEF: We have 
not received any information. If there was any 
such information with me I would be glad to 
place the same before  the House. 

PROF. SAURIN BHATTACHAR-YA: If 
the Member has the information .... 

SHRI C. K. JAFFER SHARIEF: I would 
be grateful if he could furnish  it to me.    It 
will help me. 

DR. YELAMANCHILI SIVAJI: Some 
culprits have been identified and the 
investigation is in progress. 
Are you coordinating with the State 
Government in this regard? 

SHRI C. K. JAFFER SHARIEF: Yes, We 
are. 

DR. YELAMANCHILI SIVAJI: They have 
gone to the press about this incident and they 
have not informed you. 
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SHRI    C.   K.  JAFFER, SHARIEF: They have 

not informed us anything about   it.   They are 
investigating    it and will inform us when they 
come W some  concdusion.     In any case, what I 
mean to say is that we will fully cooperate with 
the State    Governments. We   seek the 
cooperation of the Home Ministry   also.   I    can 
assure the House that we will spare no efforts 
and take all precautionary measures  necessary  
to   ensure     safe travel.  Not only are the GRP 
in the btaies   and the  Central agencies being 
trained, but we are also thinking of training a 
section of the RPF   to anticipate this kind of 
things and take preventive measures. 

SHRI G. G. SWELL: This is not complete. 
He has to come forward with another 
statement after he has ascertain the present 
status from the States or the Home Ministry or 
whatever it is. You should collect all the data 
and come forward and tell us about it because 
this is not confined to any particular State. It is 
something which has spread all over the 
country. It is a national thing. Therefore, you 
have to... (.Interruptions) . 

SHRI C. K. JAFFER SHARIEF: I agree 
with your suggestion. 

SHRI O. RAJAGOPAL: Are we to take it 
that yesterday till this moment you have 
received no further information, apart from 
what is contained in the statement? 

PROF. SAURIN BHATTACHAR-YA: But 
will you contact the Andhra Pradesh 
Government immediately on the basis of the 
information provided fcy Dr. Sivaji On the 
floor of the House? 

SHRI C. K. JAFFER      SHARIEF: We 
will certainly do that. 

SHRIMATI    SARALA     MAHE5H-
WARI:  I aksed about two     cartons 

which were lying near the track. Have you 
got any information about this? 

SHRI C. K.. JAFFER SHARIEF: We have 
mentioned in the statement that one bomb 
exploded in the train itself and another one 
was taken out but it exploded outside. 

SHRIMATI SARALA MAHESH WARI:  
Apart from these two, there 
were two cartoiig also found near the spot- I 
say them myself. They were lying some 50 
yards away from, the railway line at the 
Bhavnagar station. It. was suspected that the 
bombs were placed in them. 

SHRI C. K. JAFFER SHARIEF: So far, we 
have not got any information about it. Now 
that you have mentioned it. We will certainly 
enquire about it. 

THE    VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL    SINGH).      E>r. 
Sivaji wag also travelling in the 
same train. 

SHRI   G.   G.   SWELL:   By his 
statement, one unexploded bomb was 
recovered. Has he verified as to what kind of 
explosive was used in it? It definitely could 
not be RDX. If it was RDX, it could have 
been disastrous. But have you ascertained 
what kind of explosive material was used in 
that unexploded bomb? 

SHRI C K. JAFFER SHARIEF: As I said, 
the invetigationg are in progress. We have not 
heard anything so far Once the concrete in-
vestigation is over and We get the evidence 
we will place it before the House. 
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SHRI  C.   K.  JAFFER    SHARIEF: This 

question doesn't arise. 

SHRI CHIMANBHAl MEHTA: The hon 
Minister said that the Home Ministry had 
issued a general circular to other Ministries 
and that they have also got the same... 
(Interruption^) , It ig, some sort of a circular 
or whatever you call it. According to a 
newspaper report, they had warned about the 
bomb explosion. I would like to know 
whether the Home Ministry issued any 
circular or whatever you can it and whether 
they had mentioned about the posibility of a 
bomb explosio no 6th December. 

SHRI  C.  K... JAFFER    SHARIEF: No. 
SHRI C.  K.  JJAFFER   SHARIEF: The 

lady Member was asking about two cartons. I 
liave a little informa- 

tion.   Thes  two   cartons   were  totally 
unconnected    with     the     explosions. 
They were cartons of halogen lamps. They 
have got nothing to do with the explosions. 

Notice given by the Staff Unions Re-
presenting postal employees to go on strike 
with effect from the 7th December, 1993 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): We are now 
going to take up clarifications on the 
statement made by the Minister of 
Communications yesterday. 

 
SHRI S. VIDUTHAHLAI VTRUM- 

BI (Tamil Nadu): Mr. Vice-Chair- 
man, Sir, the statement made by the 
hon. Minister for Communications is 
incomprehensive. It actually hides 
more than what it reveals. The state 
ment, I can say, is not at all a 
statement. What has appeared in 
the newspapers has been given in the 
sttaement. 

AN HON. MEMBER; The statement was 
given to the Press 

SHRI S.  VIDUTHALAI VIRUMBI: The 
Minister says,  "There is  absolutely no 
justification 'for strike.'     That is what he has 
said.  I want to raise some important issues.   I 
hope      the hon.   Minister will respond  to  
these issues.  First of all, I want to know about 
the ED employees. I had raised this issue 
twice in this House and  I got   replies  from   
the Minister.    The Ministry of 
Communications had sent a letter to the 
Ministry of     Finance recommending a 
payment of Rs. 1201-per     month to the    ED'    
employees and   there  is  no  mention  about 
the in  the statement.    Had this    recom-
mendation of the Ministry of    Com-
munications been accepted by     the 
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Finance Ministry, the Rs.. 35/- issue would 
not have at all raised.   Now, 
instead of Rs. 120/- they have ottered Rs. 

35/- per month. They have specifically written 
about this to   the 
finance Mttnistry. I want to know what has 
happened to that recommendation. 

Secondly, the salary  being paid to to ED 
employees is not ail a salary. It is not cased no 
any scientific     approach. It is paid more or 
less at   a fle,t rate.   Even a pro-rata  salary is 
toot  given.   I wnt to  know  wnether tney are 
going  to be paid on a prorata basis.  I want to 
know wheui. it is on a par wicn ine saiary of   
the same class of workers. I     want   also to 
know whether  you are going  to 
depatrtmentalise the ED    employees. You 
have put them as agents. If   it is so, it will 
amount to    anti-labour policies   being  
pursued  by  the  Government of India. 

Thirdly   I want    to know from the 
Government whether     they are   considering  
an  increase   in the Holiday Duty Allowance 
paid to the postmen. They are    giving    at    
the    rate    of Rs. 24/- per day if they work on   
a holiday. I want to know whether you sice 
going to pay them on an average basis as  is 
accepted in other departments. This is the third 
thing which I wanted to know. 

Fourthly, Government says, "We had talks 
with them" Sir, so many issues were raised. 
The charter of demands was submitted on 
12th April, 1993. To the best of my know-
ledge, talks with labour union leaders took 
'place only on 8.7.1993. I want to know 
whether there were any talks held in between 
wih the labour union leaders. If not, why not? 
This is one question. Then, is it a fact that a 
Standing Committee was formed on 27.7.93 
to look into the issue and submit its report on 
or before 31.8.93 and, if so, what is the out-
come tof its efforts? I think nothing has come 
out so far as far as this Committee is 
concerned. 

Is there any proposal to create some 
licensed agents on a contract basis? I think 
there is something like this because this 
particular idea has come from the Department, 
only recently, some months before and, if it is 
so; 
then it is a threat. The KD employees fear  
that  in  order to  introdue    the 
licensed agents on a contract basis the 
Government of India is dragging its 
feet on this issue and that is their fear. That is 
why I want to know about this. 

Is it a fact that the; strike notice on 20.11.93 
and, after that, what was the immediate 
reaction of the Government to this notice- Is it 
also a fact that after sending the invitation to 
the labour union leaders for talks on 30.11.93, 
the Minister hag not at all turned up for the 
meeting and, if it is  so, what is  the reason? 

The Government should see that the KD 
employees are departmental-ised early, their 
salaries are based on some scientific methods 
and tb postal employees' holiday allowances 
are granted on hourly basis. To all these 
questions I want a definite reply from the 
Minister. Otherwise, the strike is legal and the 
Government cannot say that they are disloyal 
people. It should withdraw the words "loyal" 
and "dis loyal" from the statement. If it is hot 
prepared to wihdraw, I think the Government 
is pursuing an anti-labour policy only. I want a 
definite reply.  Thank you, Sir. 
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THE    VICE-CHAIRMAN (SHRI 

SHANKAR DAYAL SINGH) : Shri 
Chaturanan Mishra not present; Shri Satya 
Prakash Malaviya — not present. Now,  Shri 
N Giri Prasad. 

SHRI N. GIRI PRASAD (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, it 
is really surprising that because ot 
the Government's anti-labour appro 
ach to the whole problem, this strike 
wag provoked. Actually, there is no 
justification on the part of the Gov 
eminent to take such arbitrary 
actions against their own employees. 
As far as these ED employees are 
concerned, the word they used is 
really nauseating. They are their em 
ployees, maybe part-time em 
ployees. Even according to him, on 
an average, they are working for 
three hours. I have got letters when they say, 
"I am in the Department for the last 12 years." 
Even according to the other calculations that 
service can be treated as eight years. But 
whatever it is, are they bonded labour to the 
Government? Are they not human beings? If 
that is the labour policy of the Government, 
how can it preach to the other employers who 
are engaging a number of people? The 
Government of Tndia has a big Labour 
Department. What is it meant for?      It is      
to look      after 
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[Shri N.   Giri  Prasad] 
to welfare of the employees and lab 
ourers in various occupations. But 
the Government being a major emp 
loyer, instead of providing them pro 
per opportunities, they are simply 
penalising them. Now they have de 
clared this strike illegal. That apart, 
I wrote a letter to the hon. Minister. 
He was good enough to reply to me. 
Of course, I sent those replies to 
the concerned people. But they were 
not satisfied. Most of the people, even 
the poorest strata, are having some 
type of pension. But these people, 
these ED employees do not have any 
pension. They do not have any leave. 
As my friend has said, they are not 
even given prorata wages also. Their 
condition is also not satisfactory. He 
wants io appoint one ED Committee 
-under an independent Chairman. I do 
not know. He could have talked to 
them a.id settled the matter. That 
is   the   most  burning problem of 
these three lakh people. The other 
three lakh people are regular emp- 
ployees. They are having their own 
demands. The Government should 
not tlk high and mighty. Aftrr all, 
they have to get work from them. 
They have to get their co-operation. 
regard to the E. D. employees.for talks and 
place all these problems 
before them, instead of declaring the 
strike illegal. (Time bell) Just one 
minute. Sir. There was a statement 
from the secretary of the Depart 
ment also. I felt it was a bit provo 
cative. They need not go to that 
extent. And the Government should 
invite them for talks. They need not 
declare it as illegal. Even by that 
also, the problem will not be solved. 
One day or the other, this problem 
has to be solved through negotia 
tions. Yesterday the Minister was 
saying that they did not wait even 
for the conciliation proceedings by 
the Labour Department. Why did 
they not complete these conciliation 
proceedings  before they went on 
strike? They pretty well know that. the strike 
would take place from yesterday. There was 
sufficient time. They had given sufficient 
time, about 

two months or so.  la the meantime, they 
could have involved the Labour Department 
also and solved the problem.   Even now,  it  is  
not  too  late. The people should not be put to 
unnecessary  suffering   because   of   lack of 
communication and other iserviees. Therefore, 
I humbly request the Minister  that he  should,  
at least,  treat them as his employees, as the      
servants of the people. They should be treated 
properly.  To     the  extent of their  service,     
whatever  is justified, they should be 
regularised. It should not be left to the whims 
and fancies of the departmental heads. The 
Government   should   act      properly   and 
settle  the   demands  of   these     three lakh F.   
D.      employees  and    other empoyees so 
that the postal services could be normalised.  
Thank you. 

SHRI SUKOMAL SEN (West Bengal) : 
Mr. Vice-Chairman. Sir, the strike has already 
started. Only yesterday, we were requesting 
the hon. Minister to see to it that the problem 
was rsolved so that the strike did not 
materalise and there was amicable settlement. 
However, the strike is on now. 

For the last several years, the Government 
has started a process o1 ruining this efficient 
postal service They are out to finish it. A 
statement was made by the hon. Mfinistei 
yesterday. Thereafter, we had i statement by 
the Ministry, by the bureaucracy, that the 
strike was illegal and that action would be 
taken against the employees. It seems tt me 
that the Government has declared a war on 
its employees. The hon Minister said 
yesterday that then was no provocation for 
the employee. to go on strike. I say that he 
wants to befool the people. Th< dsmands  are  
longstanding. 

You say that you are going to sel up a 
E.D. Commission. But is it not a fact that 
long back, the Supreme Court had said that 
the E.D. employees should be treated as 
posta employees?   The E.D.      Commissioi 
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itself recommended many things jn regard to 
the E.D. employees. So many commissions) 
committees have made many recommend a 
tiens before. What have you done about it? 
You have not done anything. Now, you are 
threatening the workers. You feel the pinch 
when they  have  gone on strike. 

Yesterday,      you   assured in      this House.        
You   said   that   ^he      law would  take     its  
own  course.      You withdrew the      earlier      
words    and agreed   to  substitute   these      
words. But immediately after you went back 
from  this  House,  your  departmental people 
said that the strike was illegal and  that 
consequent   action     would follow.   This   
onljy  shows   that   you want to  completely  
finish the postal department.      Already,   it  
lis   in  the process of ruin. I would like to 
know from   the   hon.   Minister     what   the 
Government     is  contemplating.      It was 
once a very efficient Government department.   
The   postal "department was a very efficient 
department till a few years back.   It  is on  the 
verge of colapse now.  Have you done any-
ihing to rejuvenate it?  The  demands are 
genuine.   For    example, so many posts are 
vacant. Hundreds of post are vacant   
throughout     the country.   On the Other hand,  
the     Government  is going   to   denationalise  
and   privatise the   service.      Already,   the     
courier service is on. These demands concern 
the  (interest  of  the  people;   we,   the 
consumers, who use    the postal service. The 
Government is doing nothing.   It is simply 
keeping silent. This has  resulted  in  the  
employees  going on strike. 

Sf,r I would like to know from the hon. 
Minister whether they are at all serious in 
settling the strike. There were negotiations. 
The workers put forward certain minimum 
demands. For example, the Central 
Government sanctioned Rs. 100 as gnterim 
relief to its employees. This is not given 
effect to in the case of E.D. employees.. They 
say that it would be Rs. 35. Why should not 
Rs    100  be   paid   to  the  E.D.   em- 

ployees  also as in the  case of other 
Central      Government employees, 
which   was   announcd      pending   th» report 
of   the fifth Pay  Commission"! What   is   the  
hurdle?   You  may  say anything.        You may 
say that they are  only   agents.   You may  say 
that the  are only workers.   But  the Supreme 
Court had safid that they were employees.    
The  E.D.      Commission had also said.  These  
are  the people who   are  running  the  postal   
service in the rural areas. Three   lakh people 
are  running the service in the rural area. You   
may say anything.       You may   not  recognise  
them.      But   the sheer force of their power  
they do At. Now, I would like to know from the 
hon. Minister whether, in the context of  the 
E.D.   Committee being set up he would give an 
assurance that this Committee or Commission 
would consider the question of pay and allow-
ances, pension, provident fund,    gratuity. 
leave, etc., so that the recommendations of the 
earlier Commission are implemented.    Is the 
Government prepared to give this guarantee? 

The Government has announced an interim 
relief of Rs. 35. I would like to know whether 
they are prepared to suitably enhance the 
amount of this interim relief so that some set-
tlement   can   be  reached. 

Then there are so many posts lying vacant 
throughout the country. So many posts have 
been abolished. Still hundreds of posts are 
lying vac-cant. Is he Government prepared to 
fill up these vacant posts. Otherwise, how can 
you except efficient service? Even in the 
Parliament Secretariat ivf you keep all the 
posts vacant, you cannot except efficient 
parliamentary service. So, hundreds of posts 
are lying vacant everywhere. Are you prepared 
to fill the posts immediate ly? If you are 
prepared to settle the strike, you must give an 
assurance on the floor of this House that the 
ED Commission will explore the possibility 
and consider the pay and allowances structure 
of EDs. You must glre an assurance that no 
action will 
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[Dr. Yelamanchili Shivaji] 

be taken agaist striking employes and the 
interim relief will be suitably enhanced. Will 
the Government give an assurance that they 
Wlill not take any punitive or penal action 
against the people who have bee forced to go 
on strike? It is not their fault. They have gone 
on strike because of you. This assurance I 
want the Government to give on the floor of 
this House. 

DR.       YELAMANCHILI       SIVAJi 
(Andhra Pradesh):  If you remember, Sir,  some 
time back the Government had appointed a a 
Committee, Savoor Committee, to go deep into 
the problems     of    Extra-departmental    staff. 
What  are   the     recommendations    of the 
Committee, what action has bee^ taken  by  the     
Government in    this regard? 

As mentioned    earlier, our     Postal 
Department  was one of the best departments in 
the world.   It was second to none.   Consciously 
the Government allowed  it  to  deteriorate.     
They  re-. duced  the number  of posts   and   
thej vacant posts are not   being filled up. There 
is no sorting in the     running1 trains.    The 
RMS  staff has been reduced.    In order to 
avoid payment o* overtime the Government lis 
not delivering   letters   on  holidays.   Earlier 
only on  national holidays, like    15th August or 
26th January, tetters were not delivered but now 
the mail is, not delivered  even  on  optional 
holidays. It appears, the Government is in    a 
mood that even in the Postal Department,  
according to  the tune of    the international 
agencies,  some    private courier services take 
up the job    of delivering the mafil.      These 
coureer agencies are thriving at the cost    of 
title Postal Department.   What   is the attitude 
of the  Government in    this regard?    Are they 
prepared  to    improve the existing functioning 
of the Postal Department? Earlier we     used to  
get a letter posted from Bombay within two 
days, but    now it    takes more then ten of 
fifteen days.    And 

it is conciously being done by the 
Government to see that the private courier 
agencies are getting encouraged.   This is the 
feeling of the people. 



569 Clarification on the [ 7 DEC.   1993 ] Statement by Minister 570 

 
But  there   should   be   representation  if 

there is taxation. Without representation there 
should  not be taxation. 

 
THE VICE-CHAIRMAN (SHRI 

SHANKAR DAYAL SINGH): Shri 
Mohammed Afzal... Not here. Prof. Saurin 
Bhatt.acharya. 

PROF. SAURIN BHATTACHARYA 
(West Bengal); Mr. Vice-Chairman, Sir, the 
issue before us is really very-serious. In Hindi 
the term is very-significant— 

I will draw your kind attention to the last 
sentence in the statement. It can equally be 
applied to the Gov. eminent. Government 
should keep in view the services rendered by 
the Extra-Departmental employees. That has 
been omitted in this statement. But fit should 
be added, "rendered by Extra-Departmental 
employees numbering three lakhs, and other 
regular employees." So, it is on them that the 
Department stands. If the Extra-Departmental 
Employees are three lakhs in number, it is not 
their fault because whether they are part-time 
or whole-time, all employees are appointed by 
the Government. The Extra-Departmental Em. 
loyees—this is really an anachronism or a 
misnomer—constitute a category which was 
stated during the Brtitish days and is 
continuing when we are approaching the 50th 
year of our independence.    There     is    
three-hours' 
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[Prof. Saurin Bhattacharyai] work, but the 
responsibility is full-time. The esponsibility is 
not part-time. The work may be part-time. A 
pension formula can be devised even for the 
part-time work because those completing ten 
years' full-time service are eligible for some 
form of pension under the Government rules. 
By converting it linto that cbtegory, pension 
may be given. Keeping the figure of 35/100 or 
one-third, you give pension to the EDE 
without ignoring their long-standing demands. 
Ignoring their long-standling demands is 
something extremely unreasonable, illogical. 

The real problem has been pointed out by 
Shri Sukomal Sen because they are destroying 
the regular postal service. Speed Post at Rs. 25 
per article has been introduced. The regular 
postal service may go to hell. The sooner 
those who are engaged in it are down, the 
better. That has been the approach of the 
Government. In view of that, the Government 
will be well advised at least to avoid a conflict 
with its own employees and to try to come to a 
settlement without declaring the strike illegal 
and without declaring "no work no pay", 
"punishment will follow" and thing like that. 

As Shri Sukoman Sen suggested, from all 
sides there would be efforts at a solution of 
the problem if the Government responds 
reasonably. It is their unreasonableness which 
has created the problem. Therefore, let them 
see reason and announce here that they have 
seen reason. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL, SINGH): Shri Muthu 
Mani. 

SHRI S. MUTHU MANI (Tamil Nadu): 
Thank you, Sir. for providing me this 
opportunity. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH); Only two 
minutes. 

SHR S. MUTHU MANI: I will put two or 
three questions. 

First I want to submit that the statement of 
OUT hon. Minister of State for 
Communications is very bad. The postal 
employees strike lis very unfortunate, Sir. If 
the strike continueSj it will affect all the com-
mon people, and there will be a great loss to 
our nation. 

The demands of the postal employees are 
long-standing. They are all very reasonable. 
The demands were given on 20.10.93 itself, 
but in paragraph 1 it has been stated that the 
Minister had also discussed the issues with the 
union leaders only on the 2nd of December, 
1993. So, I want to know from the hon. 
Minister why for two months he delayed his 
discussion with the union leaders to sort out 
the problem. 

Sir, it is learnt that all over India more than 3 
lakh E.D. employees are working and that they 
are working from the inception of the Depart-
ment. I am extremely sorry to say that in 
paragraph 2, instead of describing them as 
"Extra-Departmental Employees", they have 
been very technically described as "extra-de-
partmental agents." This is very con. 
demandable Sir. They are 7.00 P.M. working in 
the Postal Department, but they are called as 
extra-departmental employees. So, I want to 
know from the hon. Minister on what basis the 
ED employees are appointed. Are they 
employed by bilateral agreement or through 
nomination by the Department? 

In paragraph 2 it lis stated that they are 
entitled to dearness allowance and gratuity. 
Because they are given dearness allowance 
and gratuity, it is expected that these 
employees have been working for a number of 
years. I want to konw from the hon. Minister 
whether he is having a proposal to make them 
as permanent. 

I would also like to say that the payment to 
the ED employees are not stated in the 
statement. I want to know whether they ar© 
paid on   a 
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consolidated basis.   If it is so what are the 
details thereof? 

The workers assume the Centre as their 
mother. My submission is that the Centre must 
come forward and treat the workers as its 
children. They are entitled to ask for their 
basic rights from the mother i.e. the Centre. 
So, my humble request to the hon. Minister is 
that he should not stftck to the anti-labouv 
policy. Do not take it as a prestige issue. I 
would ask the Central Government, through 
the hon. Minister, to invite the leaders of all 
the unions and Kettle the issues immediately. 
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SHRI ASBIS SEN (West Bnegal): If this 
was the pious desire of the Minister, why 
could it not be done before the strike began? 
Why could it not be done two months back? 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH) : Let us hear 
him... (Interruptions)... i would request all the 
hon. Members to hear the Minister first. 

SHRI S. VIDUTHALAI VIRUMBI: There 
is a justification in the demand of the hon. 
Member. The demands were actually put 
before him eight months back. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Kindly listen  
to  him  first. 

SHRI SUKH RAM;   I had listened to  you 
patiently.     Now please listen to me also.    
After my reply, if you are not satisfied, then 
you     can   put any other question.   I am 
prepared to answer any question put by you. 

 

 

SHRI SUKOMAL SEN: These are known 
facts. What is the use of consuming time on 
these things? The question is about the 
regularisation of the ED employees.   
(Interruptions) 

SHRI SUKH RAM: It is not so simple as 
you think. They should be declared regular 
Government servants. They are working in 
their own villages and the work is not for 
more than two hours or three hours. Five 
hours is the maximum time. We are paying 
them wages according to the workload. That is 
why I inform the House that in case they 
agree. .. (Interruptins). 

 
SHRI SUKH RAM;   These      issues are  

very complicated and important. They have to 
be referred    to        the Committee.   
{Interruptions). 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): First listen to 
him. The Minister is ready to reply. Kindly 
hear him first. (Interruptions) . 

SHRI ASHIS SEN: The character of the 
staff is changed now. Since when has this 
change taken place? Kindly indicate that. 
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It is useless to listen to him. There had been 
committees previously. They made 
recommendations. The Government did not 
do any thing. (Interruptions) . 

SHRI SUKH RAM; tt is very unfortunate 
that you have no patience to listen to me. I did 
not even complete  the  sentence.    
(Interruptions) 

 

 
PROF. SAURIN BHATTACHAR-YA: 

You begin discussions once again. There is no 
'cut and dried' formula.     Begin discussions  
again. 

 
You do not allow me to complete the sentence 
even. (Interruptions). I listened to you with 
great patience. I never intervened. You should 
also have patience to listen to me. (Inter-
ruptions) . 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Please 1'sten 
to him. 
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SHRI SUKOMAL SEN; Can the Minister 

assure the House that he will not take any 
action against the stringing employees?   
(Interruptions). 

 
SHRI SUKOMAL, SEN: Can you give an 
assurance to the House that he will not take 
any action against the striking employees? At 
least that assurance you can give. (Ititferrup-
tions).. .For that you need not require the 
Finance Ministry's advice. (.Interruptions)... 

SHRI SUKH RAM; I have taken a number of 
decisions.    A number     of demands  have  
already been  concluded.  There are ony a few 
dmands.. (Intrruptions) .. 

SHRI SUKOMAL. SEN; You are declaring 
the strike illegal (.Interruptions) ... 

SHRI SUKH RAM:.. .which are yet to be 
considered by the ED Committee an the Pay 
Commission also.   (Interruptions).., 

 
SHRI SUKOMAL, SEN; My point as this. 

Can't the Minister say that no action will be 
taken against them? (Interruptions)... 

 
SHRI  SUKOMAL.  SEN;   What      is the 
difficulty?   (Interruptions).. Why can't you 
give an assurance that no action will be taken?    
What is      the difficulty?   (Interruptions) ... 

 
SHRI SUKH RAM: Why are you persisting 

on one thing? You don't allow me to speak. 
(Interruptions) ... Why are you persisting on 
one thing?   (Interruptions) ... 

 
SHRI SUKH RAM: I listened to you. You 

give one point. I will reply   to   you.    
(Interruptions)... 

SHRI SUKOMAL, SEN; You kindly give 
an assurance to this House that no penal 
action will be taken against them.   (fn-
terruptioris) ... 

SHRI SUKH RAM: I have heard you. 
(Interruptions),...! have heard you. You need 
not repeat. (Interruptions) . .. 

THE      VICE-CHAIRMAN      (SHRI 
SHANKAR  DAYAL.  SINGH):     You 
please continue. 
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SHRI SUKOMAL SEN:; This is a long-
standing problem. (Interruptions)... You can 
give an assurance to this House that no action 
will be t aken     (Interruptions) ,.. 

SHRI S.  VIDUTHALAI VTRUMBI: It is 
most unfortunate.    The demands 
were made 8 months back. Alter 8 months he 
says that he cannot allow them. This is most 
unfortunate.   (In. 
tprruptftons) . . 

SHRI   SUKOMAL   SEN:   The. Minister is 
not replying to that, Sir. What is  the   
difficulty?   Can't   the Minister assure the 
House that no panel action will   be   taken?   
(Interruptions) ... 

SHRI S. VIDUTHALAI VTRUM-BI: No 
action has been taken so fat-on the demand. 
(Interruptions)... you   done   so  far?   
(Interruptions) ... 

 

 
THE VICE-CHAIRMAN (SHRI 

SHANKAR  DAYAL  SINGH):  Please 
take   your  seats.    (Interruptions). 

SHRI SUKH RAM; I am making a very 
important statement and you are interfering 
every time. (Interruptions) . 

SHRI ASHIS SEN: Are they covered v>y   
the Industrial Disputes    Act? 
[Interruptions). Are   we fools Bitting over   
here? (Interruptions) 

SHRI SUKH RAM; Let them withdraw the 
strike. They can meet me. I will try to solve 
their maximum pro. blems.    (Interruptions). 

SHRI SUKOMAL SEN:: If they withdraw 
the strike, will you fulfil all   their demands?   
(Interruptions). 

SHRI ISUKH RAM; If they are not 
satisfied, they can resort to the same method 
again,   (Interruptions). 

SHRI SUKOMAL SEN: What is this, Sir?  
(Interruptions). 

SHRI ASHIS SEN: Sir, (Inter-uptions). 
SHRI SUKH RAM: I don't see any     

provocation...   (Interruptions). 
SHRI SUKH RAM; I don't see They are 

affiliated with certain political parties.   
(Interruptions). 

SHRI SUKOMAL SEN; Sir, we are not 
satisfied with Ms reply, (Interruptions) . He is 
not giving any assurance.   (Interruptions). 
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Proclamation revoking  the earlier 
Proclamation in relation  to the State of 

Madhya Pradesh 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND 
MINISTER OF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): Sir on behalf of 
Shri S. B. Chavan, I lay on the Table under 
clause (3) of article 356 of the Constitution 
a copj (in Einglish and Hindi) of the Pro-
clamation (G.S.R. No. 734(E)) issued by the 
President under clause (2) of the said article 
on the 7th December, 1993, revoking the 
Procla mation made by him on the 15th De-
cember 1992 in relation to the Stat of  
Madhya  Pradesh. 

 
          The   House   then   adjournec at                    
twenty-five minutes passeven of the clock 
till elevei of the clock on Wednseday, the 
8th December, 1993. 

SHRI S. VIDUTHALAI VIRUMBI: We are 
not satisfied with  his reply. We stage a walk-
out. 

SHRI SUKOMAL SEN; Sir, he has not 
given any assurance. In protest we stage a 
walk-out. 

SHRI ASHIS SEN; The reply of the 
Minister is not satisfactory. We stage a 
walkout. 

{At this stage some hon. Members left the  
Chamber) 


